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 (Bihar Act 8, 2009) 

THE BIHAR MUNICIPAL (AMENDMENT) ACT, 2009 

AN 

ACT 

TO AMEND THE BIHAR MUNICIPAL ACT, 2007 (BIHAR ACT 11, 2007) 

 BE, it enacted by the Legislature of the State of Bihar in the sixtieth year of the 

Republic of India as follows:- 

1. Short title, extent and commencement:-(1) This Act may be called the Bihar 

Municipal (Amendment) Act, 2009. 

(2)  It shall extend to the whole of the state of Bihar. 

(3)  It shall come into force at once. 
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2. Amendment of Section 12 of the Bihar Act 11, 2007— 

(i) In the second paragraph of section 12 (2) (a) of the said Act, the words 

''after two consecutives general elections" shall be inserted after "in the 

prescribed manner."  

(ii) In second sentence of third paragraph of section 12(2)(a) of the Act, 

the words "after two consecutive general elections "shall be inserted 

after the words" during subsequent elections." 

(iii) In section 12(2)(d) of the Act, the words "after two consecutive 

general election."Shall be inserted after the words" in such manner as 

may be prescribed by it." 

(iv) The explanation mentioned after section 12(2)(d) of the Act "For the 

removal of doubts it is herby, declared that the principle of rotation for 

the purpose  of reservation of officers for the scheduled cast and 

scheduled Tribes under this sub-section shall commence from the first 

election held after the commencement of the Bihar 

Municipal(Amendment) Act, 1995 and Patna Municipal                       

Corporation(Amendment) Act, 1995 shall be substituted as under—  

   "For the removal of doubts it is, hereby, declared that the 

principle of rotation for the purpose of reservation of offices for the 

Scheduled Caste, Scheduled Tribes, Backward classes, Women of 

Backward classes and Women of unreserved category under this sub-

section shall commence from the first election held after the 

commencement of the Bihar Municipal Act, 2007."  

3. Amendment of Section 29 of the Bihar Act 11, 2007— 

(i) In the second paragraph of section 29(1)(a) of the Act, the words ''after 

two consecutives general elections" shall be inserted after the  words 

"in the prescribed manner."  

(ii) In second sentence of third paragraph of section 29(1)(a) of the Act, 

the words "after two consecutive general elections" shall be inserted 

after the words "during subsequent elections." 

(iii) In section 29(1)(d) of the Act, the words "after two consecutive 

general election."  shall be inserted after the words "in such manner as 

may be prescribed." 

(iv) The explanation mentioned after section 29(1)(d) of the Act "For the 

removal of doubts it is herby, declared that the principle of rotation for 

the purpose  of reservation of officers for the scheduled cast and 

scheduled Tribes under this sub-section shall commence from the first 

election held after the commencement of the Bihar Municipal 

(Amendment) Act, 1995 and Patna Municipal(Amendment) Act, 1995 

shall be substituted as under:-  

    "For the removal of doubts it is, hereby, declared that the 

principle of rotation for the purpose of reservation of offices for the 

Scheduled Caste, Scheduled Tribes, Backward classes, Women of 

Backward classes and Women of unreserved category under this sub-

section shall commence from the first election held after the 

commencement of the Bihar Municipal Act, 2007." 

 4.   Amendment in section-75 of the Bihar Act, 11,2007—After section-75 of the 

Bihar Municipal Act, the following Proviso shall be added— 
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" Provided further that the department may change the aforesaid expenditure 

limits by notification issued from time to time."  

 5. Amendment in section-79 of the Bihar Act, 11,2007—After section-79 (2) a  

proviso shall be added as follows— 

Provided further that the State Government shall be competent to issue 

appropriate direction to urban local self-bodies for undertaking any 

scheme or project or any other work including identifying any agency 

for overall development of the urban area within the jurisdiction of such 

urban bodies irrespective of the source of the fund in respect of any item 

included in the twelfth schedule to the Constitution of India.  

Proviso to Sub-section (2) of Section-79 shall be deemed to be included in Bihar 

Municipal Act, 2007 (Bihar Act No. 11 of 2007) with effect from the 

date of its enforcement and any action taken by the State Government 

shall be deemed to have been taken in exercise of power conferred under 

above proviso.  

By Order of the Governor of Bihar, 

RAJENDRA KUMAR MISHRA, 

Secretary. 
————�
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Website: http://egazette.bih.nic.in 
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 [Bihar Act 7, 2011] 

The Bihar Municipal (Amendment) Act, 2011 

AN 

ACT 

TO AMEND THE BIHAR MUNICIPAL ACT, 2007 (BIHAR ACT 11, 2007) 

BE it enacted by the Legislature of the State of Bihar in the sixty-second year of the 

Republic of India as follows:- 

1. Short title, extent and commencement- This Act may be called the Bihar 

Municipal (Amendment) Act, 2011 

(1) It shall extend to the whole of the state of Bihar. 

(2) It shall come into force at once. 

2. Amendment of Section 2 of the Bihar Act 11, 2007-In section-2 of said Act 

the following Amendments shall be made, namely-(i) after sub-section-(100) 

the following new subsections shall be added, namely-   

(101)  “Action Taken Report” means action taken by the Government on the Report of 

the State Finance Commission constituted by the Government under Article 243-

Y, read with Article 243-I of the Constitution of India 

 (102) “Area Sabha” means Area Sabha constituted under Section 31 of this Act; 

(103) “Basic Services for the Urban Poor” means water supply, sewerage and drainage, 

toilets, solid waste management, streetlight, and internal roads 

 (104) “Board of Councillors” means the elected body of the Municipality consisting of 

Councillors elected in general election under Section- 12 of this Act or in a by-

election of a Municipality. 

 (105) “Examiner of Local Accounts” means the Examiner of Local Accounts under the 

Bihar and Orissa Local Fund Audit Act, 1925 

 (106) “Government” means the State Government of Bihar. 

 (107) “Lok Prahari” means Lok Prahari  to be appointed under Section-44 of this Act 

 (108)  “Property Tax Board” means the Bihar Property Tax Board created under 

Section 138A of this Act 

 (109) “Slum” means a compact area of at least 100 people or about 20 households of 

poorly built congested tenements, in unhygienic environment usually with 

inadequate infrastructure and lacking proper sanitation and drinking water 

facilities. 

 (110) “Vacant Land” means any land acquired through purchase, gift or otherwise on 

which building is not constructed after acquisition and also the appurtenant land  

of a building that exceed the permissible ground coverage under the building bye-

laws”  

(ii) English version of the Act in the subsection- (57) of section-2 the number ‘100’ shall 

be substituted by the number ‘98’  

(iii) English version of the Act in the subsection- (58) of section-2 the number ‘89’ shall 

be substituted by the number ‘87’  

3. Amendment of Section- 12 of the Bihar Act 11, 2007- In English version of 

the said Act in clause (b) of subsection-(2) of section-12 of the bracket and 

number ‘(1)’ shall be substituted by the bracket and letter  ‘(a)’   

4. Amendment of Section- 16 of the Bihar Act 11, 2007- 

After clause (d) of section-16 of the said Act the following new clause (e) 

shall be added, namely- 

“(e) Recalled under section- 17 of this Act, disqualified under section- 18 

or section- 475 of this Act or removed under section- 18 (A).” 
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 5. Amendment of Section 16 of the Bihar Act 11, 2007- After section- 16 of 

the said Act a new section-16 A shall be added, namely-  

"16 A - Powers and functions of the Councillor- (1) to attend Municipality's 

meetings. 

(2) To carefully study the matters placed before the Municipality for 

consideration and take an active part in Municipality's decision-making processes.  

(3) To take active part in determining Municipality's objectives and policies to 

ensure that they are appropriate for the local area.  

(4) To carefully study Municipality's resource allocation, expenditure incurred 

and efficiency and effectiveness of its service delivery especially to the poor and 

women and ensure equitable allocation of resources for service delivery to all 

sections of society. 

(5) To bring to the Municipality’s attention anything falling within the Bihar 

Municipal Act, 2007 that would promote the welfare of or protect the interests of 

the communities especially the poor.  

(6) To actively participate in Ward Committee meetings and facilitate preparation 

of development plans in consultation with Ward communities especially the poor 

and the women.  

(7) To observe implementation of development plans and programmes in his 

Ward and bring to the notice of the Municipality any gaps or shortcomings 

needing correction.  

(8) To help the Municipality in identification of beneficiaries of government 

programmers for the welfare of the communities, especially the poor and the 

women."  

6. Amendment of Section- 17 of the Bihar Act 11, 2007-In section-17 of said 

Act the following the amendment said Act namely-   

(i) The first proviso of sub-section (1) shall be substituted by the following, 

namely- 

   “Provided that no process of recall shall be initiated unless two-thirds of 

the registered electors of any ward submit a representation to the State 

Government alleging that the Councillor representing the Ward is unfit to 

continue in office” 

Sub-section-(2) of Section-17 shall be substituted by the following -:  

“When the proposal to recall a Councillor is presented to the State Government 

under the first proviso to Sub-section (1), the State Government after making such 

enquiry as deemed fit and satisfying itself that majority of the registered voters of 

the ward desire the recall of the Councillor, shall make a reference to the state 

election commission” 

(ii) After sub-section-(3)  the following the new subsections  shall be 

inserted, namely-  

“(4) if a Councillor is found guilty of misconduct in discharge of his duties, or if 

he is convicted of any such offence, or subjected by a criminal court to any such 

order as implies moral turpitude which in the opinion of the State Government, 

renders him unfit to be a Councillor, he shall be removed by the State 

Government after giving him an opportunity of being heard." 

7. Amendment of Section-18 of the Bihar Act 11, 2007-In section-18 said Act 

the following amendments shall be made, namely-   

(i) Proviso to the section-18 (b) of the said Act shall be substituted by the 

following:- 
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 “Provided that no person shall be disqualified on the ground that he is less 

than twenty five years of age, if he has attained the age of twenty one years.”  

(ii) Sub-section- (2) shall be substituted by the following, namely- 

“(2) If any question arises as to whether a Member of a Municipality at 

any level was disqualified before election or has incurred disqualification after 

election as provided in Article-243-V of the Constitution of India and subject to 

any of the disqualification mentioned in section    -475 or the subject to any of the 

disqualification mentioned in sub-section (1) of section-18 the question shall be 

referred for the decision of State Election Commissioner. The matter of 

disqualification may be brought to the notice of the State Election Commission in 

the form of a complaint, application or information by any person or authority. 

The State Election Commission may also take suo-motu cognizance of such 

matters and decide such matters expeditiously after allowing sufficient 

opportunity to the affected parties of being heard." 

8. Amendment of Section-23 of the Bihar Act 11, 2007-In section-23 said Act 

the following amendments shall be made, namely- 

(i) In sub-section (1)- the words "elect in accordance with such procedure 

as may be prescribed" shall be substituted by the words "under supervision, 

direction and control of the State Election Commission, elect".  

(ii) Sub-section (2) shall be substituted as follows, namely- 

“(2) If the Councillors fail to elect a Chief Councillor under Sub-section 

(1), the State Government shall suspend the Board of Councillors and appoint an 

Administrator. The Board of Councillors shall remain suspended till such time the 

Councillors elect the Chief Councillor or till the tenure of the municipal 

Councilors is over, whichever is earlier”. 

“(iii) In Sub-section (3) after the words “chief councillor”, the words “ or, deputy 

chief councillor”  shall be added,  

(iv) In Sub-section (3) after the words “fill up the vacancy" the words “and 

the Chief Councillor or the Deputy Chief Councillor so elected shall continue in 

office for the unexpired term of his predecessor” shall be inserted.  

(v) After Sub-section (3) the following new subsection-(4) shall be added, 

namely- 

"(4) If any casual vacancy occurs in the office of the Member of the 

Empowered Standing Committee, the Chief Councillor shall as soon as may, after 

the occurrence of such vacancy,  nominate one of the elected members of the 

Municipality to fill the vacancy and every Councillor so nominated shall continue 

in office for the unexpired term of his predecessor.” 

9. Amendment of Section-25 of the Bihar Act 11, 2007-In the said Act in 

section-25 the following amendments shall be made, namely-  

(i) In sub-section-(5) the words "divisional commissioner" wherever occur 

in section 25 of the said Act shall be substituted by the word "Government" and 

the words" having territorial jurisdiction over the municipality" shall be deleted.  

(ii) The following proviso shall be added after section-25 (5) of the Act as 

under:- 

"Provided that after appointment of Lok Prahari, under section-44, the 

Government, may pass order under this sub-section only on the basis of 

recommendation of such Lok Prahari." 

(iii) In sub-section-(6) the last line “ appeal shall lie before the State 

Government against the order of divisional commissioner, shall be deleted-  
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 10. Amendment of Section 27 of the Bihar Act 11, 2007- In the said Act section 

27 shall be substituted by the following, namely- 

“27. The term of office of the chief councillor and the members of 

Empowered Standing Committee:- (1) Members of the Empowered Standing 

Committee as provided for in subsection (2) of section 21 of this Act and other 

members nominated by the Chief Councillor under subsection (3) of section 21 of 

this Act shall hold office until- 

(a) he ceases to be a Councillor, or  

(b) he resigns his office by writing under his hand addressed to the 

Chairman in  which case the resignation shall take effect from the date of 

its acceptance by the Chairman, or   

(c) he is removed from office by a written order of the Chairman, or 

provided that no member of empowered State Committee shall be 

removed from his post within two yeas of his nomination.    

(d) a newly elected Chief Councillor under sub-section (3) of section 23 

enters upon his office in the case of any casual vacancy in the office of the 

Chairman of the Empowered Standing Committee caused by death, 

resignation, removal or otherwise.  

(2) The newly elected Chief Councillor under sub-section (3) of 

section 23 of this Act shall reconstitute the Empowered Standing 

Committee by nominating Members under sub-section (3) of Section 21. 

11. Addition of new section 27 A in the Bihar Act 11, 2007-In the said Act after 

27 the following new sections shall be added, namely-  

“27 A- Powers and functions of the Chief Councillor-  (1) The Chief 

Councillor shall head the Empowered Standing Committee and all the 

executive powers of the Municipality shall vest in the Empowered 

Standing Committee. The municipal administration shall function under 

its supervision and control and the Chief Councillor shall exercise such 

powers and functions as are delegated to him by the Empowered Standing 

Committee and conferred on him by or under this Act.  

(2) The Chief Councillor shall preside over the meetings of the 

Empowered Standing Committee as well as the Board of Councillors 

(3) Determine the matters to be discussed at a meeting of the Empowered 

Standing Committee as well as the Board of Councillors and circulate to 

the members of the Empowered Standing Committee as well as the Board 

of Councillors, as the case may be, in such manner as the Chief Councillor 

may determine.  

(4) The Chief Councillor shall, if he is of the opinion that in exceptional 

circumstance, immediate execution of any work is necessary and the same 

ordinarily requires the approval of the Board of Councillors or the 

Empowered Standing Committee, as the case may be, may direct the 

execution of such work.  

Provided that the Chief Councillor shall report forthwith but not 

later than fifteen days,  to the Board of Councillors or the Empowered 

Standing Committee, as the case may be, the actions taken under this 

Section and the reasons there of.  

27 B  Power and function of Chief Municipal Officer- (1) The Chief Municipal 

Officer shall be the Principal Executive Officer of the Municipality and all 

officers and other employees of the Municipality shall be subordinate to 
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 him. Powers of transfers & posting & disciplinary action against all 

officers and staff appointed by him under Sec.38 of this  Act shall vest in 

the Chief Municipal Officer. 

(2) Subject to the supervision and control of the Empowered Standing 

Committee, and the provisions of this Act and of any Rules and Bye-laws 

made there under, executive functions for carrying on the administration 

of the municipality shall vest in the Chief Municipal Officer.  

(3) He shall be present at the meeting of the Board of Councillors, 

Empowered Standing Committee or of any committee except meetings 

convened for the purpose of considering the question of withdrawal of his 

service by the State Government and he shall have the right to make a 

statement or to explain facts, but he shall not vote for or against or make 

any proposition at such meeting.  

(4) Power, functions and duties delegated by the Municipality, the 

Empowered Standing Committee and under the provisions of this Act to 

the Chief Municipal Officer shall be exercised, discharged and performed 

by the Chief Municipal Officer.  

(5) Subject to provisions of this Act and Rules made under this Act, the 

Chief Municipal Officer may delegate any of his powers, duties and 

functions under this Act and any Rules and Bye-laws made there under to 

any officer subordinate to him.  

(6) The Chief Municipal Officer shall carry into effect every resolution of 

the Empowered Standing Committee or the Board of Councillor or of any 

Committee of the Municipality which is in conformity with provisions of 

law unless such resolution is set aside or suspended under this Act by the 

appropriate authority.  

(7) In the case of absence of the Chief Municipal Officer for any reason, 

the powers of the Chief Municipal officer as specified in the foregoing 

provisions of this section or elsewhere in this Act or the Rules made under 

this Act, shall be exercised by any officer of the Municipality as may be 

nominated by the Chief Councillor in this behalf till such time State Govt. 

makes a substitute arrangement.” 

12. Amendment of 30 of Bihar Act 11, 2007.- In the said  Act in the sub-section-6 

of section-30 the number “369” shall be substituted by the number 342. 

13.   Amendment of Section 31 of Bihar Act 11, 2007.-  In the said Act the section-

31 shall be substituted by the following:-   

      “31: Ward Committee and Area Sabhas:-(1) Each Ward of a Municipality shall 

have a Ward Committee and such number of Area Sabha as may be determined 

by the State Government; 

(2) Composition and functions of Ward Committee and Area Sabha will be as 

prescribed by the Government under the Rules. 

Provided that, based on population and other relevant considerations, the 

Government may restrict the creation of Area Sabha in any classification of Municipal 

area as provided for under Section 7 of this Act.” 

14.  Amendment of Section-32 of the Bihar Act 11, 2007.-In the said Act in section-

32 the following amendments shall be made, namely-   

(i) In clause ( c) of  sub-section ( 1) shall be substituted  by the following, 

namely- 

“( c) slum up-gradation & basic services for urban poor” 
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 (ii) In Sub-Section (4) after the words “The manner of the constitution”, shall be 

substituted by the words “reservation of women on the subjects committee. 

  (iii) After Sub-section (4) the following new subsection (4a) shall be added, 

namely- 

“(4a) After the first meeting within one months after general election, the Board 

of Councillors shall elect from amongst its members, Subject Committees referred 

to in Sub-section (1).” 

“Provided that no Councillor shall be elected for more than two such 

Committees.” 

(iv)    Sub-section (6) shall be substituted as follows, namely- 

“(6) Every Subject Committee shall elect one of its Members to be its 

Chairman.  

Provided that no member shall at the same time be the Chairman of more than 

one Subject Committee;  

Provided further that no Member will be elected for more than two 

consecutive terms as Chairman of any Subject Committee:” 

15.     Amendment of Section 36 of Bihar Act 11, 2007- In said Act in section-36 the 

following amendments shall be made, namely- 

(a) In sub-clause (ii) of clause (a) of sub-section-(1) after the words Finance Service 

the words “or a member of Bihar Account Service” shall be added.    

     (b) After sub-clause (vi) in clause (b) of sub-section-(1) a new sub clause (vii) shall 

be inserted, namely- 

   (vii) The Municipal Internal Auditor 

    (c) In sub-section-9 the word “Sixty” shall be substituted by the word “Sixty-five” 

16.     Amendment of Section-38 in the English version of the of the Bihar Act 11, 

2007- In the English version of section 38 of the said Act amendment shall be made as 

follows-  

(i) In clause (a) after the letter "A" the words and letter  "and B" shall be 

inserted and the words "the Chief Municipal Officer" shall be replaced by 

the word 'the Government'. 

(ii) Clause (b) shall be deleted. 

(iii) Clause (c) shall be renumbered as clause (b)  

17.       Amendment of Section 41of the Bihar Act 11, 2007- In section-41 in said Act 

one more proviso shall be added, namely- 

“Provided further that resolution regarding withdrawal of the officer shall 

not be taken within one year of the posting of the officer.”  

18.        Amendment of Section 44 in the Bihar Act 11, 2007- In the said Act section 44  

shall be substituted, namely-  

“44 Lok Prahari-(1) The State Govt. Shall appoint  such number of  Lok Prahari as the 

government may determine from time to time to inquire  into any allegation of 

corruption, misconduct, lack of integrity, or any kind of malpractice or 

maladministration or misdemeanour of Chief Councillor/ Deputy Chief Councillor/ 

Officers and other employees of the Municipality, contained in a complaint in the form 

of an affidavit or on a reference from Government, or that has come to the notice of the 

Lok Prahari  and pass order as soon as possible but not later than three months 

(2) The qualification, terms and conditions and tenure of appointment and the powers and 

duties of the Lok Prahari shall be as may be prescribed by the Government.  



 
17 

�

���
������&��
�
��')�(-�./�(
##� 

 (3) The State Government shall, by notification, entrust the responsibilities to the Lok 

Prahari, for conducting such inquiry or taking any other suitable action in the manner as 

may be prescribed under the Rules by the Government.”  

19.         Amendment of Section 45 of Bihar Act, 11, 2007- In section-45 in said Act in 

sub clause (iv) of clause (a) of subsection -(1) after the words “social justice” the words 

shall be added “ slum up-gradation and provision of basic service to the urban poor ” 

shall be added. 

20.  Amendment of Section 48 of the Bihar Act 11, 2007- In the English version of 

the said Act subsection (2) of section 48 the following amendments shall be made, 

namely- 

(i) The words "one fifth" shall be substituted by number and letter "2/5th". 

(ii) After the word municipality the words "within fifteen days" shall be inserted.  

21.     Amendment of Section 50 of the Bihar Act 11, 2007- In the said Act in section-

50 the following amendment shall be made, namely- 

(i) In subsection-(1) the words “one-fifth” shall be substituted by the 

words “one-third”  

      (ii)        In subsection-(3)  after the words, brackets and number “subsection-

(2) the words “The presiding authority shall fix date, time and place for the same 

as he shall think convenient which shall not be earlier than three days from the 

date of adjournment. 

A notice of adjournment exhibited in the municipal office on the day on which the 

meeting is adjourned shall be sufficient notice of the subsequent meeting.”  shall 

be inserted 

22.    Amendment of Section 51 of the Bihar Act 11, 2007- In section-51 the following 

shall be made, namely-  

(i) In sub-setion-(1) after the words “the meeting” the words “and if both the chief 

Councillor and Deputy Chief Councillor are absent form the meeting, the 

members present shall choose one of their members to preside; shall be inserted.  

         (ii) In subsection-(1) after the proviso a new proviso shall be added as follows, 

namely- 

“Provided further that if the meeting is convened for the removal of both Chief 

Councillor and Deputy Chief Councillor, the members present shall choose one of 

the members to preside.” 

23. Amendment of Section 73 of the Bihar Act 11, 2007- In the said in sub-section 

(2) of section-73 the words “slum services” shall be substituted by the words “ slum up 

gradation & basic services for urban poor” 

24. Amendment of Section 82 of the Bihar Act 11, 2007- In the said Act after 

subsection- (7) of section-82 a new subsection (8) shall be added, namely- 

“(8)Budget estimate shall be prepared, presented and adopted in such Form and in 

such manner, as may be prescribed,” 

25. Substitution of section-87 of the Bihar Act, 11, 2007- In said Act section-87 

shall be substituted as follows, namely- 

“ 87. Preparation of accounting manual.-   The State   Government shall 

prepare, update and maintain,  a Manual to be called the “Bihar Municipal 

Accounting Manual” for implementation of accrual based double entry 

accounting system containing details of all financial & accounting matters and 

procedures relating thereto in respect of the Municipalities.” 

26. Amendment of Section 88 of the Bihar Act 11, 2007- In said Act sub-section-

(1) section-88 shall be substituted as follows, namely- 
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 “(1) The Chief Municipal Officer shall, within four months of the close of a year, 

cause to prepare financial statements consisting of a Funds Flow Statement, an 

Income and Expenditure Account, receipt and expenditure Account and a Balance 

Sheet for the preceding year in respect of accounts of the Municipality.” 

27. Amendment of Section 91of the Bihar Act 11, 2007- In said Act in section- 91 the 

following amendment shall be made, namely- 

(i) Sub-section-(2) shall be substituted as follows, namely- 

     “ (2) An Annual Report prepared by the Examiner of Local Accounts, Patna shall 

be laid on the both Houses of State Legislature.” 

(ii) In sub-section-(3) the letters “CAG” shall be substituted by the words 

“Examiner of Local Accounts”.   

(iii) In sub-section-(6) the letters “CAG” shall be substituted by the words 

“Examiner of Local Accounts”.   

28. Amendment of Section 92 of the Bihar Act, 11, 2007- In said Act in sub-

section-(1) of section- 92 the letters “C&AG” shall be substituted by the words 

“Examiner of Local Accounts”.   

29.  Amendment of Section 93 of the Bihar Act, 11, 2007- In said Act in sub-

section-(1) of section- 93 the letters “C&AG” shall be substituted by the words 

“Examiner of Local Accounts”.   

 30.  Amendment in Section 94 of the Bihar Act, 11, 2007- In the said Act in section-

94 the words “C & AG” wherever occurs shall be substituted by the words “Examiner of 

Local Accounts”. 

31.  Amendment of Section 98 of the Bihar Act 11, 2007- In sub-section-(6) of 

section-98 after clause (c) a new clause (cc) shall be inserted  as follows, namely- 

 (cc) “To review and approve the Action Taken Report (ATR) following each report by 

the Auditor under Section 90 and the Internal Audit under section-97. 

 32.  Amendment of Section 127 of the Bihar Act 11, 2007- In said Act in section-

127 the following amendments shall be made, namely- 

 (i) In clause (a) in subsection-(1) after the words “Buildings”  the words 

“including vacant Land” shall be inserted.  

 (ii) In subsection (1) clause (l) shall be substituted as follows, namely-  

“(l) Communication towers and related structures/ Disc antennas.” 

(iii) In first proviso to sub-section (3) after the words “provided that” the words 

“every person liable to pay Property Tax on lands and buildings shall within 30 

days of acquiring land or building or both, intimate the Municipality of such 

acquisition of property for assessment of Property Tax. Failure to give such 

information shall make him liable to assessment from the date of acquisition of 

property together with penalty in the range of 25 percent to 100 percent of the 

arrears becoming due on account of suppression of information as may be 

prescribed under Rules by the State Government shall be inserted.” 

(iv) In second proviso in sub-section-(3) the words “any discrepancy or under 

assessment” shall be substituted by the words “any willful suppression of 

material information essential for assessment of Property Tax” 

(v) In sub-section (4) a new clause (ii) shall be inserted as follows, namely- 

(ii) For the purpose of determining whether a holding is situated on Principal 

Main Road, on the Main Road or on any other Road, road facing the main 

entrance of each holding shall be the deciding factor. In case where the 

properties are located on more than one road, Principal Main Road shall prevail 

over the Main Road and the Main Road shall prevail over other Road.”  
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 (vi) In sub clause (ii) of clause (c) of sub-section (4) after the words “corrugated 

sheet” the oblique/and words”/stone or any other permanent material” shall be 

inserted. 

(vii) After clause (c) of sub-section (4) (1) the new clause (d) and (e) shall be 

inserted as follows, namely- 

"(d) Type of Occupancy:- 
(i) Self-occupied; 

(ii) Tenant Occupied 

(e)  Type of non-residential use of Holdings 

(i) Hotels, restaurants, clubs, cinema houses, Guest Houses, 

Marriage Halls and all places of entertainment; 

(ii) Shops, show rooms; 

(iii) Commercial offices, banks, hospitals and nursing homes, 

dispensaries, laboratories,  

(iv) Government Offices and institutions  

 (v) Industries, workshops; 

(vi) Schools, colleges and other educational institutions, research 

institutions; 

(vii) Educational and social institutions run by charitable trust on 

no-profit no-loss basis for the benefit of poor, physically 

challenged, social security of women and children;  

(viii) Religious places, and   

(ix) Any other holdings not covered under (i) to (viii)." 

 (viii) In sub-section (6) a Proviso shall be inserted as follows, 

namely- 

 “Provided that in cases where the property is found locked, or is not 

accessible for the measurement of carpet areas for any reason whatsoever, the 

Municipality shall take into consideration 75 percent of the plinth area of the 

property as carpet area for the purposes of assessment of Property Tax until 

the property becomes accessible in subsequent year.” 

(ix) In clause  (i) of Sub-section (7) the words “and the type of 

construction of holdings” shall be substituted by the words 

type of construction, occupancy of the holdings and type of 

non-residential use of holdings.” 

(x) After clause (iv) in Sub-section (8) of a new clause (v) shall be 

inserted as follows, namely- 

 “(v). Property Tax on vacant land shall be levied annually 

within minimum and maximum of Re. one and Rs. 5 

respectively per square meter of vacant land depending 

on the situation of land falling in the criteria given in 

Section-127(4)(1)(a). The rates to be levied shall be 

determined from time to time under the under Rules to be 

framed by the State Government” 

33.  Amendment of Section-128 of Bihar Municipal Act, 11, 2007- In the said Act 

in section-128, after the words “The Municipality shall” the words and figure “besides 

levy of Property Tax under Section- 127,” shall be inserted:- 

34.     Substitution of section-130 of the Bihar Act 11, 2007- In the said Act section-

130 shall be substituted as follows, namely- 



 
20 ���
������&��
�
��')�(-�./�(
## 

 “130 Levy of surcharge on tax or fee.- Subject to the approval of the State Government, 

the Municipality may levy a surcharge at the rate of 2.5 percent on a tax a user charge or 

fee or fines or on electricity consumption within the municipal area." 

35. Addition of new sections in the Bihar Act 11, 2007- In said Act after section-138 

the following new sections shall be added, namely-  

“138 A. State Property Tax Board- State Government shall put in place 

a state level Property Tax Board, which may assist all municipalities in the 

state to put in place an independent and transparent procedure for 

assessing property tax.  

138 B. Chairman and Members of the State Property Tax Board- 
Qualification and disqualification of the Chairman and the members of the 

Property Tax Board, their appointment and functions shall be in such 

manners as may be prescribed.”  

36.        Amendment of Section-317 of the Bihar Act 11, 2007- In the Hindi text of the 

said Act in section 317 after the word "� � � 	�" the word "�� � �" shall be inserted.   

37.       Amendment of Section-322 of the Bihar Act 11, 2007- In the Hindi text of the 

of the said Act in sub-section (2) of section-322 the words "� � �" shall be substituted by 

the word "� � � 	". 

38.  Amendment of Section-416 of the Bihar Act 11, 2007- In the Hindi text of the 

said Act in proviso to section-416 the word  "�� � �" shall be inserted after the word "� ���". 

39. Amendment of Section-428 of the Bihar Act 11, 2007- In section-428 of the 

Hindi text of the Act the word "� �� � �� � � 	�" shall be substituted by the word "�  �� �� �� 	�". 

40.  Amendment of Section-441 of the Bihar Act 11, 2007- (1) In section-441 of the 

said Act the following amendments shall be made as follows, namely: - 

 (i) The word  "Governor" shall be substituted by words "State Government" 

 (ii) After the proviso to the section-441 the following new proviso shall be 

added, namely- 

“Provided also that no such notification shall be required to be issued to hold 

elections, against such posts, which after general election have 

subsequently become vacant due to resignation, death, removal from post, 

judicial order or some other reason. The State Election Commission, as 

per its convenience, after consultation with the concerned District 

Magistrate and intimation to the Government, shall be free to take action 

to hold election against such posts as sooner as may be.”  

By order of the Governor of Bihar, 

VINOD KUMAR SINHA, 

Secretary to Government. 
————
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[Bihar Act 2, 2012] 

The Bihar Municipal (Amendment) Act, 2011 

AN 

ACT 

to amend the Bihar Municipal Act, 2007 (Bihar Act 11, 2007) 

Be it enacted by the legislature of the State of Bihar in the sixty-second year of the 

Republic of India as follows:- 

1. Short title, extent and commencement.- (1) This Act may be called the Bihar 

Municipal (Amendment) Act, 2011. 

(2) It shall extend to the whole of the State of Bihar. 
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 (3)  It shall come into force at once. 

2. Amendment of Section 2.- In Section 2 of the said Act After sub-section (110) the 

following new sub-section (111) shall be add namely- 

"(111) "user charges" means charges levied by the municipality under 

section 128 of the Act. The words 'user charges' 'service charges' shall 

be used interchangeably in the Act and Rules and Regulations made 

thereunder and shall mean the same." 

 3. Amendment of section 36.- (1) In sub-clause (i) of clause (a) of sub-section (1) 

of section-36 of the said Act the words "or non Government officers, Managers, 

Administrators or Engineers who have experience/specialization in urban sector 

management" shall be added after the words "Bihar Administrative Service." 

(2) In sub-clause (ii) of Clause (a) of sub-Section (1) of Section 36 of the said 

Act, after the words "or a member of Bihar Account Service", the words “ or a Chartered 

Accountant under the Chartered Accountants Act, 1949, or a Cost and Management 

Accountant under the Cost and Works Accountants Act, 1959." shall be added.  

(3) After sub clause (vi) of clause (b) of sub-section (1) of section 36 the 

following proviso shall be added after the second proviso:- 

"Provided further that the Government may appoint a Non Government 

person who has experience/specialization in urban sector management and 

administration who can be a qualified Manager/Administrator/Engineer on 

the post of Municipal Executive Officer even in Municipal council and 

Nagar Panchayat. 

(4) After sub clause (vi) of clause (b) of sub-section (1) of section-36 the 

following proviso shall be added after the third proviso, 

"Provided also that the Government may by order to the Municipalities 

subtract, add, change the number and structure of posts, abolish a post or 

posts, determine and abolish cadres, create new cadres, restructure their 

administrative structure and  establishment or can give any other direction 

in this regard which shall be binding on the Urban Local Bodies." 

4. Amendment of section 69.- Sub-clause (i) of section-69 (2) (b) of the said Act 

shall be substituted by the following:- 

(i) "The Divisional Commissioner of the Division having territorial jurisdiction over 

the concerned Municipality, shall be the chairperson of the Committee." 

  5. Amendment of  Section 71.- In Section 71 of the said Act, after the words “the 

State Government shall determine” the words “and communicate to the Municipality 

within three months of determination”. shall be added. 

  6. Amendment of Section 127.- (1)  In sub-clause (ii) of Clause (k) of sub-Section 

1 of Section 127, after the words “plying on a public street” the words “or as may be 

provided for under orders by the State Government” shall be added  

(2) Clause (ii) of sub-Section (4) of Section 127 of the Bihar Municipal Act, 2007 

regarding determining the type of a road on which a holding is located, shall be read 

as sub-Section "(2)", rather than (ii)  

(3)  In Clause (ii) of sub-Section (7) of Section 127 in the English version of the 

Bihar Municipal Act, 2007, the word “commuted” shall be replaced by the 

word 'calculated'.  

(4)  Sub-Section (10) of Section 127 of the Bihar Municipal Act, 2007 shall be 

renumbered as (12) and  new sub-Sections (10)  and (11) shall be added as under:- 

" (10) The State Government may provide differential methods for calculation 

of the annual rental value of tenanted properties and certain categories of non-
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 residential holdings from among those mentioned in clause (d) and (e) of   

Sub-section (4)(1) of Section 127 of this Act.” 

"(11) (i) Those portions of the holdings/buildings which are places, centres 

and institutions of spiritual and religious nature  are used for commercial 

purposes, office buildings, boarding and/or lodging facilities whether free of 

charge or where fee or donation is charged, shall be charged property tax, as 

per the category to which they belong. 

(ii) All hutments or dwelling units situated in slums having a total plinth 

area of less than 250 square feet shall be exempt from payment of Property 

Tax. " 

(5)   The following new Sub-Section (13) shall be added in Section 127 of the 

Bihar Municipal Act, 2007 as under:- 

“(13)(i)  The Municipality shall carry out upward revision of rental value of  

holdings under section 7(i) once in every five years and through a 

public notice, inform all owners of holdings and assesses about the 

change in the method of assessment on account of such revision. 

(ii)  The Municipality shall also reclassify the roads on which holdings 

are situated once in every five years and take it into consideration 

for determining the rental value of holdings." 

 (6) In English version of Bihar Municipal Act, 2007,  in Sub-Section 7(ii) the 

words "sub rule (1)" shall be replaced by "clause (i)" 

7. Addition of a new section 128A.- "128A" Establishment of an Urban Services 

Charge Advisory Board.  (1) The State Government may establish an Urban Services 

Charges Advisory Board to advise the levying of User Charges by the Municipality. 

 

(2) Composition of the Board, qualification of Chairpersons and members and 

functions to be performed by the Board shall be determined by the State Government 

under orders  

(3) Any property that has adopted the technique and structure of rainwater harvesting 

may be given relief to a determined percentage from the property tax in the manner 

prescribed by the State Government by order". 

         8. Amendment of Section 138.- The  Following new Sub-Section (3) shall be 

added after Sub-Section (2) of Section 138, namely- 

"(3) If two or more owners of separate but adjoining holdings apply jointly or 

through a promoter/developer to the Chief Municipal Officer for 

amalgamation of their holdings for construction of Apartment, such 

permission, on due enquiry, can be permitted and the persons whose holdings 

get amalgamated shall be jointly treated as landowners, 

 

Provided once amalgamation is allowed and takes place and agreement with 

promoter/developer has been signed for construction of an apartment 

deamalgamation will not be permitted in any case. 

9. Amendment of Section 155.- (1) In the caption of Chapter XlX of the Bihar 

Municipal Act, 2007, after the words “Recovery of Taxes” following words shall be 

added, namely- 

"and user charges"   

(2) In sub-title “A. Recovery of Taxes by Municipality”  in Chapter XlX after the 

words “ Recovery of Taxes” following shall be added, namely- 

"and user charges"   
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 (3) In Section 155, of the Bihar Municipal Act, 2007, after the words “Manner of 

recovery of taxes” following words shall be added, namely- 

"and user charges"   

         (4)   In Section 155,  after the words “ any tax” following words shall be added 

namely— 

”and user charges"   

(5)   In Clause (c) of Section 155,  of the Bihar Municipal Act, 2007 the word 

“distrait” shall be replaced    

           by the word “seizure” 

(6)  In Section 155, The following new Clause (h) shall be added, after clause (g) 

namely- 

" (h)" by directing the owner of the holding or the assessee through 

advertisement in two local newspapers to do self assessment of property tax 

and pay the same by such date and in such manner as prescribed under Rules 

and Regulations".  

(7) In Clause (b) at section 155 after the words “by serving a notice of demand,” 

The words“ on failure of the owner of holding or the assessee to pay the tax due by 30th 

June of each financial year” shall be added,  

(8) After Clause (b) of Section 155, The following new Clause (bb) shall be added, 

namely, 

“(bb) by discontinuing municipal services such as water supply, sewerage, and 

solid waste management after giving seven day’s Notice to the defaulter” 

10.  Amendment of Section 156.- (1) In the sub-title of Section-156, the words “and 

user charges" shall be added after the words 'of taxes'. 

(2) In Sub-section (1) of Section 156 of the said Act, the words ”user charges"  

shall be added after the words 'any tax'. 

(3) In sub-section (2) of Section 156 of the Act, after the words “If any amount 

due” the words “of taxes and user charges" shall be added.  

(4) Sub-Section (2) of Section-156 of the Act shall be substituted by the 

following, namely :-  

"(2). The date on which payment of taxes and user charges are due, the date 

and manner in which they shall be paid and the amount of rebate or penalty 

thereon shall be prescribed under Rules." 

11. Amendment of Section 157.- 

(i) In sub-Section (1) of Section 157 of the Bihar Municipal Act, 2007, a new clause 

(d) shall be added as namely, 

“(d). Property Tax to be paid on the basis of self-assessment as per Section 

155(A) of the Act.” 

(ii) In Section 157 of the Bihar Municipal Act, 2007, after the words “when any tax”, 

new words shall be added, namely- 

“and user charges"  

(iii)In proviso of Section 157 of the Bihar Municipal Act, 2007, after the words “of 

recovery of any tax” the following words shall be added, namely- 

“and user charges"  

12. Amendment of Section 158.- (1) In Section 158 of the said Act, after the words 

“Regulations regarding payment and recovery of tax” the words ”and user 

charges" shall be added, 

 

 



 
8 ���
������#��
�
��$&�%����������	� 

 (2) In Section 158, after the words “To ensure payment and recovery of its 

tax” following words shall be added, namely- 

”and user charges"  

(3) In Clause (b) of Section 158 of the said Act, after the words "recovery of tax" 

the words “and user charges" shall be added.  

(4) In Clause (c) of Section 158 at the said Act, after the words “recovery of tax” 

the words “and user charges" shall be added.  

    (5)  In Clause (f) of Section 158 of the said Act, after the words “recovery of 

tax”, the words ”and user charges" shall be added. 

13. Addition of a new Section 274A.- "274A The District Planning Committee and 

the Metropolitan Committee shall prepare development plan as provided for in 

section 274 and submit the same to the State Government for approval. The State 

Government shall approve the plan with or without modification as early as 

possible, but not later than 12 months from the date of submission”. 

By order of the Governor of Bihar, 

VINOD KUMAR SINHA, 

Secretary to Government. 
————�
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Website: http://egazette.bih.nic.in 
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The Bihar Municipal (Amendment) Act, 2013 

(Bihar Act 2, 2014) 

AN 

ACT 

to amend the Bihar Municipal Act, 2007 (Bihar Act 11, 2007) 

Be it enacted by the legislature of the State of Bihar in the sixty-fourth year of the Republic 

of India as follows:- 

1. Short title, extent and commencement:- (1) This Act may be called the Bihar 

Municipal (Amendment) Act, 2013. 

(2) It shall extend to the whole of the state of Bihar. 

(3) It shall come into force at once. 

2. Amendment of Section 2 (11) of the Bihar Act, 2007- A new sub section (11a) 

shall be added after sub section (11) of section 2 of the said Act, namely:- 

"(11a) Total built-up area means the carpet area that is actual usable area within 

the walls plus the thickness of walls and the balcony on each floor in a premise".   

3. Amendment of Section 2 (31) of the Bihar Act 11, 2007- The words “Director of 

Local Bodies” wherever it occurs in Section 2 (31) shall be substituted by “Director 

of Municipal Administration” 

4. Amendment of Section 2 (101) of the Bihar Act 11, 2007- Definition under sub 

section (101) shall be substituted by the following namely:- 

“Action Taken Report” means the Report to be submitted by the Chief Municipal 

Officer on the action taken by the Municipality under Section 94". 

5. Amendment of Section 2 (103)  of the Bihar Act 11, 2007- In Section 2(103) after 

the word “streetlight",  the word "shelter" shall be  added. 

6.             Amendment of Section 19  of the Bihar Act 11, 2007- In Section 19, after 

the words ‘as may be prescribed, words “ by Government from time to time” shall be 

added. 

7. Amendment of Section 25  of the Bihar Act 11, 2007- In Sub section (2) and (3) of 

Section 25, wherever the words "Divisional Commissioner" occurs, shall be 

substituted by the Word "Government" 

8. Amendment of Section-36  of the Bihar Act 11, 2007- A new proviso  under sub-

section (4) of section- 36 shall be added namely:  

The method of, and the qualifications required for, recruitment, and the terms 

and conditions of service including conduct, discipline and control of officers and 

other employees referred to in sub-section (1) of section 36 shall be such as may be 

prescribed under Rules." 

9. Amendment of Section-40  of the Bihar Act 11, 2007.-  After section- 40 of the 

said Act, a new Section 40A shall be added namely:- 
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 " 40A The State Government may make provisions by framing  Service Rules for 

different categories of officers and other employees of the Municipality for 

recruitment, service conditions, posting, transfer, promotion, disciplinary action and 

other related aspects of municipal service and municipal personnel management." 

10. Amendment of Section 45 of the Bihar Act 11, 2007.- In Section 45 the said Act -  

 (i) in sub section (1)(a)(iv)  the word “economic” shall be inserted after the 

words “preparation of plans for”  

(ii) after sub-section (1)(a)(x) following new clause (XI) shall be added namely: 

"(xi) Provision of basic services for urban poor and urban poverty alleviation". 

11. Amendment of Section 46  of the Bihar Act 11, 2007.- In Section 46 of the said 

Act after the words “arrangements for fire prevention  and fire safety” the words 

“economic empowerment of urban poor,  creation of livelihood opportunities” shall 

be added: 

12. Amendment of Section 82  of the Bihar Act 11, 2007.- In section- 82, after sub 

section (7) the following new sub-sections shall be added namely: 

"(8) The budget estimate shall earmark a minimum of 25% of financial resources 

towards provision of basic services to urban poor; 

(9) The budget estimate shall be prepared on cash basis showing no deficit i.e. 

opening balances plus all receipts less all expenditures must not result in negative 

cash balances." and  existing sub section (8) shall be re-numbered as sub-section 

(10)" 

13. Amendment of Section 88 of the Bihar Act 11, 2007.- In section 88 of the said Act 

- The words “a Funds Flow Statement” shall be substituted by the words “a Cash 

Flow Statement.” and the words “Receipt and Expenditure” shall be substituted by 

the words “Receipt and Payment.” 

14. Amendment of Section 91  of the Bihar Act 11, 2007.- In section 91 of the said 

Act - (i) In sub-section-(2) of section 91 of the Act the words “Examiner of Local 

Accounts” shall be substituted by the words "Comptroller and Auditor General (C & 

AG)". 

(ii) After sub-section (2) - Sub section-(2a) shall be inserted, namely -  

 “The Comptroller & Auditor General of India shall provide Technical Guidance 

and Supervision (TGS) over the proper maintenance of accounts and audit thereof of 

Urban Local Bodies.” 

(iii) In sub-section-(3) the words “Examiner of Local Accounts” shall be 

substituted by the words "Comptroller and Auditor General (C & AG)". 

(iv) In sub-section-(6) the words “Examiner of Local Accounts” shall be 

substituted by the words "Comptroller and Auditor General (C & AG)". 

15. Amendment of Section 92 of the Bihar Act 11, 2007.- In section 92 of the said Act  

In subsection-(1) the words “Examiner of Local Accounts” shall be substituted by 

the words "Comptroller and Auditor General (C & AG)". 

16. Amendment of Section 93  of the Bihar Act 11, 2007.- In section 93 of the said 

Act In subsection-(1) of section- 93 “Examiner of Local Accounts” shall be 

substituted by the words "Comptroller & Auditor General (C & AG)". 

17. Amendment of Section 94 of the Bihar Act 11, 2007.-In section 94 of the said Act 

In section 94 of the Act the words “Examiner of Local Accounts” shall be 

substituted by the words "Comptroller & Auditor General (C & AG)". 

18. Amendment of Section 98 of the Bihar Act 11, 2007.- In section 98 of the said 

Act- 
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 (i) in sub section 98(6)(cc) the words and number "section 90" shall be 

substituted by the words and number “Section 92” 

(ii) in sub section 98(6)(d) the words and number "section 94" shall be 

substituted by the words and number “Section 96” 

19. Amendment of Section 104 of the Bihar Act 11, 2007.- In the said Act -  

(1) Clause (a) of section 104 of the Bihar Municipal Act, 2007 shall be 

substituted by the following: 

"(a) The Empowered Standing Committee may sell and transfer or otherwise 

dispose of any immovable property belonging to the Municipality by following the 

procedure to be prescribed under the Rules.” 

(2) A new clause (aa) shall be added to section 104 of the Act namely: 

"(aa) The Empowered Standing Committee may let out, rent, hire, lease, allot or 

go for settlement of any immovable property belonging to the Municipality by 

following the procedure to be prescribed under the Rules.” 

20. Amendment of Section 105 of the Bihar Act 11, 2007.- In the said Act the words 

”The Empowered Standing Committee” in the beginning of sub section-(1) of 

Section 105 shall be substituted by the words ”The Chief Municipal Officer”  

21. Amendment of Section 127 (6) of the Bihar Act 11, 2007.-In the said Act in 

Section 127 (6) shall be substituted by the following provision: 

“For the purpose of calculation of Annual Rental Value of holdings, 

measurement of total built-up area shall be calculated as under: 

(i)  Individual Residential Property:  70% of total built up   area;  

(ii) Individual Non-Residential Property: 80% of total built-up   area 

(iii) Individual Residential Multistory buildings/apartments: 70% of total 

built-    up area  

(iv) Individual Non-Residential Multistory buildings/apartments: 80% of  

total built up area." 

22. Amendment of Section 127 (7) (iii) of the Bihar Act 11, 2007.- In the said Act in 

Section 127(7)(iii) of the Bihar Municipal Act, 2007 shall be substituted by the 

following as under” 

“The rental value per sq.  ft. of the built-up area for different classes of holdings 

shall be increased by minimum 15% every 5 years. The municipality may also 

increase the rental value and rates at any time during the five year period with the 

prior approval of the government” 

23. Amendment of Section 127 (8) of the Bihar Act 11, 2007.- In the said Act in Sub-

section (8) of Section 127 shall be substituted by the following:- 

(8). “Property Tax shall be levied by the Municipality within a minimum of 9 

percent and a maximum of 15 percent  of the annual rental value of lands and 

buildings determined under sub-section (7) of Section 127.” 

“Provided that no Municipality shall levy the tax at a rate less than the minimum 

as provided for in Section 127 of this Act. 

Provided also that no Municipality shall reduce the rate of tax already in use 

between the minimum and the maximum provided for under sub-section (8) of 

section 127, without prior approval of the State Government.” 

24. Amendment of Section 127 (8) (v) of the Bihar Act 11, 2007.- In the said Act a 

"proviso" shall be added in Section 127(8)(v) as follows namely:- 

Provided that no such Tax shall be levied within two years from the date of 

acquisition of land by the owner. 



 9 ���
������%��
�
��&(�����*���+
�� 

 25. Amendment of Section 128 of the Bihar Act, 11, 2007.- In the said Act second 

"proviso to section 128 shall be substituted by the following- 

 "Provided that the government may direct the Municipality to levy user 

charges if not levied or postponed by the Municipality."   

26. Amendment of Section 158 of the Bihar Act 11, 2007.-.A new section 158A shall 

be added after section 158 of the said Act namely: 

“158A Any property that has adopted a sustainable technique of rain water 

harvesting approved by the government may be given relief of five percent of the 

total Property Tax.” 

27. Amendment of Section 228 (2) of the Bihar Act 11, 2007.- Section 228 (2) of the 

said Act shall be substituted by the following namely:- 

"(2) Such spot fines may be collected by officers, not below the rank of a 

sanitary inspector and/or any agency duly authorized by the Municipality." 

28.  Amendment of Section 286 of the Bihar Act 11, 2007.- Section 286 of the said Act 

shall be substituted by the following namely:- 

 “286- Notification or de-annulment of slums- "The Municipality shall declare an 

area as slum having habitation which meets the definition of slum given in Section 

2(109) and shall notify, de-notify, define the external limits of any slum and may, 

from time to time, alter such limits by taking into account norms that may be 

prescribed by the government in this regard under Rules". 

Provided that no slum shall be de-notified until it is provided basic essential 

services and prior approval of the Government is obtained to de-notify the same. 

Provided also that irrespective of whether a slum is notified or not, basic 

municipal service shall be provided in all slums as defined Section in 2 (109) of this 

Act.” 

29.   Amendment of Section 287 of the Bihar Act 11, 2007.-   In Section 287 of the 

said Act  

(i) The title of this Section shall to be substituted by the following: 

Slum up-gradation and provision of basic services for the urban poor 

(ii) In section-287 before the words “prepare such improvement schemes” words 

"in consultation with the slum dwellers" shall be added. 

“in consultation with the slum dwellers” 

(iii) In section-287 after the words "general improvement of slums” new words 

shall be added as under: 

“Irrespective of tenure status of the lands occupied by the slum dwellers” 

(iv) The word “scheme” wherever appearing shall be substituted by the word 

“plan”. 

30.  Amendment of Section 296 of the Bihar Act 11, 2007.- In section 296 of the said 

Act - 

 (i) Explanation of sub section (1) shall be substituted by the following namely:- 

“In this section, the expression, “unique premises number” shall mean a number 

consisting of alphabets and numbers assigned to the premises or part thereof by the 

Municipality in the following manner, namely:- 

(a) the first two alphabets indicating the zone of the town in which the town shall 

be divided; 

(b) the next three digits indicating each sector in the zone; 

(c) the next four digits indicating the premises number; 
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 (d) the next one digit indicating if the property is partitioned or more than one 

premises is  merged together; 

(e) in cases of merger of more than one premise or fragmentation of premise  due 

to partition, new number shall be assigned to the premises and the new number so 

assigned to such premises shall be entered in the register and maintained for record. 

(ii) In sub-section (2) of section 296, the words “any ward of” appearing after the 

words “in respect of premises in” shall be deleted.  

(iii)  In sub-section (3) of section 296, the words “in any ward” appearing after 

the words “in respect of premises” shall be deleted.. 

(iv) New sub-section (4) shall be added to this section after sub section (3):- 

(4) Detailed scheme of assigning the Unique Premises Number shall be provided 

for in the Rules to be framed by the Government. The Government if required may 

also change the numbering scheme as described in sub-section (1)." 

31.      Amendment of Section 314 of the Bihar Act 11, 2007.- (1) In Section 314 of the 

said Act, the words “by a certified Architect registered under Architects Act, 1972” 

appearing after the words “the building plan is approved” shall be substituted by the 

following: 

“By a competent authority to be designated under Rules and Bye Laws to be 

framed by the Government”. 

(2) The second Proviso to Section 314 shall be substituted by the following, - 

“Provided further that in case the building plan is in contravention or deviation 

of the building bye-law, in addition to any other action that may be taken under this 

Act, the registered architect, the builder and the approving authority shall be liable to 

be prosecuted and shall be liable to pay fine of Rupees fifty thousand or sentence to 

imprisonment for a period which may extend to one year or both.” 

32.     Amendment of Section 315 of the Bihar Act 11, 2007.- In section 315, of the said 

Act, the words “registered Architect” shall be substituted by the words “competent 

authority.” 

33.  Amendment of Section 316 of the Bihar Act 11, 2007.- (1) In section 316 of the 

Bihar Municipal Act, 2007, the sub-title of this section “Building plan approved by 

registered Architect to be submitted to Chief Municipal Officer” shall be substituted 

by the following: 

“Building plan prepared by registered Architect to be submitted to the competent 

authority.” 

(2) In sub-section (1) of section 316 of the Bihar municipal Act, 2007, the words 

“who approves” shall be substituted by the words “ who prepares.” 

(3) Sub-section (2)  of section 316 of the Bihar Municipal Act shall be substituted 

as under: 

“On receipt of the building construction plan prepared by a registered Architect, 

the competent authority may enquire and verify and satisfy himself that the building 

construction plan conforms to building bye law and other parameters required under 

this Act or Rules or Bye Law and approve.” 

34.  Amendment of Section 317 of the Bihar Act 11, 2007- In the said Act section 317 

shall be substituted by the following: 

"317 If Chief Municipal Officer or the competent authority, on such inquiry or 

verification, finds that the building or structure of permanent nature is in 

contravention, breach or deviation of building bye-law or other parameters under this 

Act, he shall immediately stop construction work and proceed to take action against 
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 owner, occupier or any person responsible for construction of such building in 

contravention, breach or deviation of building bye-law and other parameter and shall 

also proceed to take action against the registered Architect, who prepared and 

recommended such building construction plan; 

Provided that if however the building or structure of permanent pnature has been 

constructed or commence to construct after dully approved building construction plan, 

is found to have deviated from approved construction plan within permitted level 

deviation, the Chief Municipal Officer or the competent authority shall not order for 

its demolition; 

Provided further Chief Municipal Officer or competent authority shall proceed to 

realize such fine or penalty as is prescribed under this Act or Rule, Regulation or 

building bye-laws as the case may be; 

Provided further also that deviation within permitted level shall not be a ground 

to prosecute the registered Architect who prepared and recommended the building 

construction plan."  

35.   Amendment of Section 318 of the Bihar Act 11, 2007- In section-318 of the said Act-  

(i)      Sub-section (1) the word “ approved”  “shall be substituted by the words “prepared 

and recommended” 

(ii)   In sub-section (2) the word “submitted” shall be substituted by the words “prepared and 

recommended” 

36.  Amendment of Section 322 of the Bihar Act 11, 2007- Second proviso to section 

322 of the said Act shall be substituted by the following, namely:-  

“Provided further that six months after commencement of this Act, only such 

architects shall be entitled to prepare Building Construction Plan whose name is 

registered in the register of Architects of the Municipality.” 

37.    Amendment of Section 329 of the Bihar Act 11, 2007- (1) Section 329 of the said 

Act shall be substituted following, namely:- 

“329 The State Government may appoint one or more Municipal Building 

Tribunals (hereinafter referred to in this section as the Tribunal) as may be considered 

necessary to hear and decide appeals arising out of sanctioning of building plans by 

the Municipality in accordance with such procedure, and to realize such fees in 

connection of with such appeals, as may be prescribed by the Government.” 

By order of the Governor of Bihar, 

UJJAWAL KUMAR DUBEY, 

Joint Secretary to Government. 

————— 
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